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Government of Maharashtra 

Chief Engineer, Public Works Regional Department, Nashik  

Telephone (0253)25746632574001  

Construction Bhavan, Trambak Road, Nashik: 422002 

Email ID nashik.cell@mohapwd.gov.in 

--------------------------------------------------------------------- 

O.No. Road -4/PWRDN/Dhule/NGT-0135/2110/Year-

2026       Dated: 06/05/2026 

Judicial precedence 

To  

Executive Engineer,  

P.W. Department, Dhule 

 

Sub: Original Application 10.35/2026 (WZ) in NGT 

(WZB), Pune, Shri. Narendra Gotu Pardeshi vs. 

Dhule Municipal Corporation and others 

Ref: 1. Notice from Assistant Registrar NGT  

(WZB), Pune 
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2.  Assistant Registrar NGT (WZB), Pune's 

letter No.NGT/WZB/PUWE/445/2026 

dated 05.05.2026 

 

Please see the above reference letter, Shri. Narendra 

Gotu Pardeshi vs. Dhule Municipal Corporation and 

other matters filed in Hon'ble National Green Tribunal 

(Western Zone) Pune. Here Original Application 

No.35/2026 in NGT (WZB). Pune In this regard, you are 

authorized to file an affidavit in Hon'ble National Green 

Tribunal (Western Zone) Pune Court on behalf of the 

Government. In this case, in coordination with the 

Government Prosecutor, the respondent should review 

the government's letter and submit an affidavit 

immediately. Accordingly, necessary action should be 

taken and the current status should be reported to the 

Government and the Regional Department from time to 

time. Also, the other respondents No. 1 to 6 should be 

informed to submit an affidavit through them. 
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This is for your information and immediate action. 

 

Along with :- Reference letter 

 

On the site copy signature of Chief officer. 

 

(N. N. Rajguru) 

Asst. Chief Engineer 

 

Copy:- For information of the Registrar, National 

Green Tribunal (Western Division), Pune 

Court, Central Building, Pune-001, 

Copy:- To the Superintendent Engineer, Civil 

Engineering Department, Dhule for further 

action. 
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Guidelines on planning the flood 

line and use of prohibited and 

controlled areas with a view to 

avoiding any construction within 

the flood line to avoid potential flood 

damage 

 

Government of Maharashtra 

Department of Water Resources, 

Government Circular No. Flood-2018/ (182/2018) I.M. (Revenue) 

Mantralaya, Mumbai 400032, 

Date: May 3, 2018 

 

Read: Government Circular No. FDW-1089/243/ 

89/I.D. (Works), Dated 2.09.1989, Dated 

21.9.1989 

 

Introduction:- 

Irrigation Department Government Circular No. 

FDW 1089/243/89/IM (Works) dated 2.1.1989 and 
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21.9.1989, instructions have been issued regarding the 

planning of flood lines in such a way that no 

construction is done within the flood line to avoid the 

possible risk of flooding. 

 

Within the blue flood line of the river, in the 

prohibited area and in the controlled area between the 

red flood line and the blue flood line, in terms of 

development of cities, villages and pilgrimage sites, 

building bridges on the river, constructing access roads 

on both sides of the bridge, constructing roads, parks 

and jogging tracks along the river as per the city 

development plan, and constructing flood protection 

walls along the river banks, constructing ghats, 

cascading gas pipelines, crossing electric lines, laying 

drainage pipelines along the river, carrying out sewage 

disposal projects, etc. There is a need to consider the 

increasing demand for no-objection certificates from the 

relevant government/semi-government organizations, 
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local self-government bodies for such essential public 

works, the number of projects completed on various 

rivers and canals in the state by the Water Resources 

Department and the number of projects under 

construction, the changing pattern of rainfall over time, 

the availability of sophisticated systems for flood control 

and flood forecasting, etc. 

 

The flood zone and flood line maps and plans are 

approved by the Water Resources Department under 

Government Circular No. Nyaypr 2014 P.No.424/2014 

IM (M), dated 2.3.2015. However, the matter of amending 

the Irrigation Department Government Circular No. FDW 

1089/243/89/IM (Work), dated 2.9.1989 and 21.9.1989 

was under consideration of the Government to bring 

more clarity regarding the exact essential works required 

for public facilities in the Prohibitive Zone within the 

Blue Line of the river and in the Restrictive Zone between 

the Red Line and the Blue Line. In this regard, the 
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circular is being issued as follows, including the revised 

/ updated instructions. 

 

Circular 

1.  Irrigation Department Government Circular No. 

FDW 1085/243/89/IM (Works) dated 2.9.1989 and 

Being updated on 29.9.1989. 

 

2.  Based on the guidelines given in Dam Safety 

Manual Chapter 8/1984 regarding land use in 

floodplains, important flood lines are mainly of two 

types, Blue Line and Red Line. 

 

3.  Blue Line: 

The Blue Line should be referred to as the line 

drawn at the maximum discharge water level of the 

following: 

A)  The average flood that occurs once in 25 years 

(1 in 25 years) was discharged. 
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b)  Discharge of one and a half times the discharge 

capacity of the established river bed, 

 

4.  Red Line 

The Red Line should be referred to as the line 

drawn at the water level of the following discharges. 

A)  Flood discharge in an area where there is no 

dam (Frequency). On average, once in 100 

years (1in 100 years) 

 

b)  The maximum flood discharge from the 

proposed spillway in the area where the dam 

is located plus the expected flood discharge 

from the catchment area under the dam at a 

frequency of 1 in 100 years. 

 

5. Prohibitive Zone :- 
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The area from the Blue Line on the right bank 

of the river to the Blue Line on the left bank of the 

river should be referred to as the Prohibitive Zone. 

 

6  Restrictive Zone:- 

The area between the Blue Line of the river 

and the Red Line on the same bank should be 

called the Restrictive Zone. 

 

7. Prohibitive Zone should be used only for purposes 

such as open land, e.g. for cultivation of paddy 

fields, playgrounds or light crops, where the right to 

cultivate crops has been established by traditional 

use (e.g., cultivation of Watermelon /Watermelon/ 

Muskmelon etc. near the riverbed, public toilets 

and sewage disposal facilities) so that the river flow 

is not obstructed, the carrying capacity of the river 

is not reduced and the river cross-section is not 

changed. 
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8. Restrictive Zones should only be used for the 

following reasons: 

1) Necessary and indispensable sewage disposal 

scheme in the public interest. 

 

2) Public roads which are necessary and 

indispensable in the public interest so that the 

top level of the road is above the blue flood 

level. The above level should be determined as 

per the provisions of the relevant Indian Road 

Congress Code. 

 

3) Water supply pipelines, gas pipelines, 

drainage pipelines that are necessary and 

indispensable in the public interest should be 

laid underground so that the said pipelines do 

not obstruct or alter the course of the river in 

the controlled area. 
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4)  The level of the ground floor of the buildings in 

the control area shall be raised to a safe height 

above the red flood line level so that the 

citizens of the control area can easily reach a 

safe place before the flood level rises too high. 

Also, to avoid possible flooding in this area 

and also loss of life and property due to flood, 

it shall be possible for the people, animals and 

goods in this area to leave this area 

immediately after receiving a short-term flood 

warning and move to a safe place. 

 

9.  It should be ensured that the uses mentioned in 

point no. 8 above do not cause any obstruction in 

the flow of the river, the carrying capacity of the 

river does not decrease and there is no change in 

the cross-sectional area of the river. The Chief 

Engineer will be empowered to take action against 

the constructions obstructing the flow. The entire 
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responsibility for the safety of the said public works 

to be carried out in the Prohibitive Zone and 

Restrictive Zone will lie with the concerned 

department/local self-government body and the 

concerned department/local self-government body 

will be responsible for the loss of life and property 

due to possible floods and the concerned 

department/local self-government body will be 

responsible for the legal case arising accordingly. 

 

10.  Considering the above matters, if the Water 

Resources Department receives a request from the 

District Collector, Local Self Government 

Organization or other authority to draw the 

necessary flood lines to prevent possible danger and 

to determine the prohibited and controlled areas, 

the concerned Regional Chief Engineer of the Water 

Resources Department should take action as per 
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Government Circular No. Nyaypr-2014 

P.No.424/2014 IM (M), dated 2.3.2015. 

 

11.  Since the jurisdiction of the Water Resources 

Department is limited to delineating the flood line 

along the river banks, the works mentioned in the 

above paragraph in the prohibited areas and 

controlled areas that are essential and necessary in 

the public interest will not require a no-objection 

certificate from the Water Resources Department. 

 

However, if statutory approval from the 

Environment Department, other departments, local 

bodies/other government departments is required, 

it should be obtained separately. 

 

12  This Government Circular is being issued in 

accordance with the informal reference No. 388-

2018/60 dated 13.4.2018 of the Law and Justice 
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Department and the informal reference No. TPS-

1018/IR.5/2018/Navi-9 dated 19.4.2018 of the 

Urban Development Department. 

 

13.  The said government decision has been made 

available on the website of the Government of 

Maharashtra www.maharashtra.gov.in and its code 

is 201805031801595727. This order is being issued 

by digitally authenticating it. 

 

By order and in the name of the Governor of 

Maharashtra, 

C. A. Birajdar 

Secretary (Lakshevi) 

 

Copy 

1. Hon. Secretary to the Governor, 

2.  Hon. Chief Minister's Office, 
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3.  Hon. President/Vice-President, Legislative 

Assembly, Vidhan Bhavan, Mumbai, 

4.  Office of the Hon'ble Leader of the Opposition, 

Legislative Assembly, Mumbai, Vidhan Bhavan, 

Mumbai, 

5.  Office of the Hon'ble Leader of the Opposition, 

Legislative Council, Mumbai, Vidhan Bhavan, 

Mumbai. 

6. Private Secretary to Hon'ble Minister, Water 

Resources, Mantralaya, Mumbai. 

7.  Private Secretary to Hon'ble Minister of State (Water 

Resources), Mantralaya, Mumbai. 

8. Accountant General 1/2 (Accounts and Licensing) 

Maharashtra State, Mumbai/Nagpur 

9.  Accountant General 1/2 (Audit) Maharashtra State, 

Mumbai/Nagpur, 

10.  Personal Assistant to A.M.S. (Home), Home 

Department, Mantralaya, Mumbai, 
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11.  Personal Assistant to A.M.S. (Revenue), Revenue 

and Forest Department, Mantralaya, Mumbai 

12.  Personal Assistant to A.M.S. (Environment), 

Environment Department, Mantralaya, Mumbai, 

13.  Personal Assistant to Principal Secretary (Water 

Resources), Water Resources Department, Ministry, 

Mumbai, 

14.  Personal Assistant to the Principal Secretary (Urban 

Development), Urban Development Department, 

Mantralaya, Mumbai, 

15.  Personal Assistant to the Secretary (Revenue and 

Expenditure), Water Resources Department, 

Ministry. Mumbai. 

16. Personal Assistant to the Secretary (Project 

Coordination), Water Resources Department, 

Ministry. Mumbai. 

17.  All Ministry Departments, Ministry, Mumbai, 

18. Directorate General of Information and Public 

Relations, Ministry, Mumbai. 
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19.  All Directors General, Water Resources Department, 

20.  All Divisional Commissioners, Revenue Department, 

Maharashtra State, 

21.  All District Collectors, Maharashtra State, 

22. All Executive Directors, Water Resources 

Department, 

23.  Director, Urban Planning, Pune, 

24. All Chief Engineers/Chief Engineers and Chief 

Administrators, Water Resources Department, 

25.  All Joint Secretaries and Deputy Secretaries of 

Water Resources Department, Ministry, Mumbai, 

26. All Superintending Engineers/Superintending 

Engineers and Administrators, Water Resources 

Department, 

27.  Library, Legislative Assembly Secretariat, Vidhan 

Bhavan, Mumbai, 

28.  I.M. (Revenue) Office, for collection, 
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No-Objection certificates should not 

be issued to areas within the blue 

and red flood lines. 

 

Government of Maharashtra 

Department of Water Resources 

Government Circular No.: Miscellaneous-2021/(P.No. 279/20211/I.M. (Revenue) 

Madam Cama Marg, Hutatma Rajguru Chowk, 

Mantralaya, Mumbai 400032, 

Date: August 23, 2021 

 

Ref:- Government Circular No. Purani-2018/ 

(182/18)/ I.M.(Revenue) Dated 03/05/2018 

 

Introduction :- 

To avoid the potential risk of flooding, guidelines 

have been issued through the Water Resources 

Department through relevant government circulars 

regarding the planning of the floodplain and the use of 
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prohibited and controlled areas with a view to ensuring 

that no construction takes place within the floodplain. 

 

In point No. 11 of the said government circular, it 

has been mentioned that since the jurisdiction of the 

Water Resources Department is limited to delineating 

flood lines along the river banks, no objection certificate 

from the Water Resources Department will be required 

for works that are essential and necessary in the public 

interest in the prohibited areas. 

 

Government Circular:- 

However, it is hereby notified through this 

Government Circular that, within the prohibited areas of 

the flood affected areas, 

 

No objection certificate should be given to the Chief 

Engineer/Superintendent Engineer, Executive Engineer, 

etc. for such works that will obstruct the flow, also Water 
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Resources Department, Government Circular No. Purani-

2018/(182/184 I.M.(Revenue) dated 03/05/2018 should 

be strictly followed. 

 

The said government circular has been made 

available on the Maharashtra Government website 

www.maharashtra.gov.in and its code number is 

202108241624496927. This circular is being issued 

after being authenticated with a digital signature. 

 

By order and in the name of the Governor of 

Maharashtra, 

 

(Vaijnath Chille) 

Deputy Secretary, Government of Maharashtra 

 

Copy:- 

1)  Hon. Secretary to the Governor, 

2)  Hon. Chief Minister's Office, 
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3)  Hon. Chairman/Deputy Chairman, Legislative 

Assembly, Vidhan Bhavan, Mumbai 

4)  Hon. Speaker/Deputy Speaker, Legislative Council, 

Vidhan Bhavan, Mumbai, 

5) Office of the Hon'ble Leader of the Opposition, 

Legislative Assembly, Mumbai, Vidhan Bhavan, 

Mumbai, 
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Government of Maharashtra 

Public Works Department, Dhule 

Website www.mahapwd.gov.in 

Email dhuleee2015@gmail.com 

Telephone No. :- (02562) 288755 

Office: Executive Engineer, 

Public Works Department, 

Dhule 

Construction Building, Near 

Santoshi Mata Temple, 

Opposite Old Civil Hospital, 

Sakri Road, Dhule Tal. Dist. 

Dhule-424001 

O.N. Admin/743/2026   Date : 17/02/2026 

---------------------------------------------------------------------- 

To 

Executive Engineer,  

Dhule Irrigation Department, Dhule 

 

Sub:- By deliberately misleading the 

government's intentions, a whopping Rs 

14.50 crore has been approved in the 
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name of cafeteria, food and beautification 

along the Panjra river.... There is strong 

objection to the construction of a ghat 

and 51 Shakti Peeths (temples) in the 

Panjra riverbed, and the proposal has 

been cancelled and a huge amount of 

wasted funds has been saved.... 

Ref:- Your office letter No. DIDD/Admin/548/ 

2026 dated 09/02/2026 

 

It is submitted under the above subject that 

Maharashtra under the District Annual Plan following 

works have been approved under the Golden Anniversary 

Urban Redevelopment Mission (District Level) Scheme. 

1)  Development of crematorium and ghat near Ekvira 

Devi temple in Dhule city - Rs.449.99 lakh 

 

2)  Pedestrians in front of Ekvira Devi Temple on the 

banks of the Panjra River in Dhule city as a 
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riverside development area Construction of 

Pedestrian Bridge, T.D. Dhule- Rs.999.99 lakh 

 

The above work is being done by the District 

Collector, Urban Development Branch, District 

Collector's Office, Dhule vide Administrative Approval 

Order O.No.12/C/Room-5/Nprap/Construction/ Dhule/ 

946/2025 dated 29/10/2025, Rs.9,99,99,728/- and 

Government of Maharashtra, District Collector's Office, 

Urban Development Branch, New Administrative 

Building, Dhule's letter No. 12/A/Room-5/Nprap/ 

Construction/ 961/2025 dated 31/10/2025 Rs.449.99 

Lakh) Administrative approval has been given for a total 

of Rs. 1450.00 lakhs. After finalizing the competitive 

tender for this work, the Executive Engineer, S.B. 

Department, Dhule has issued the commencement order 

of this department No.- Accounts/Tender/6416/2025-26 

Tender No.- B-1/CE-9 Year 2025-26 Price 

Rs.10.95,84,798/- (@0.07% less than the tender price of 
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Rs.10,95,08,088.64/-) M/s. Nandkishore Motilal 

Sonawane, Dhule have been given work start order on 

11/12/2025. No work like cafeteria, foods hub has been 

approved in this work. Bridge work is proposed in the 

river bed and there is scope to develop a ghat in front of 

Ekvira Devi temple outside the river bed. 

 

The design and concept of this bridge has been 

made by fully following the guidelines for building 

bridges in the riverbed of the S.B. Department and the 

circulars of the Sankalpchitra Board and government 

decisions and by doing Hydraulic Calculation of the flow 

of the riverbed and this work has been given technical 

approval by the Hon’ Chief Engineer, S.B. Regional 

Division, Nashik. The width of the riverbed at the 

proposed work site is 160 m. 165 m. and the proposed 

pedestrian bridge is 230 m. long, parallel to the riverbed 

on the left side of the river in front of the Ekvira Devi 

Temple. The said bridge is of Modern Architectural Shape 
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French Curve shape and is parallel to the riverbed and 

the bridge is 0 to 30 meters wide from the solid R.C.C. 

protective wall on the left side. This 30 meters is also the 

part of the riverbed that is not the main stream but the 

high part on the bank. Its height is 1.50 meters higher 

than the old Dhule connecting bridge built in front of the 

Ekvira Devi temple, which was built earlier to 

accommodate the maximum flood level, and the pillars of 

the bridge have been made circular. 

 

This pedestrian bridge has been planned in a 

manner compatible with the river flow and its layout 

does not obstruct the river flow. The bridge is not across 

the river but parallel to the river bank. Also, the said 

bridge is about 30 meters away from the river bank and 

a safe distance has been maintained from the main flow 

line. The soffit level of these bridges has been kept higher 

than the flood level. The piers of this bridge are circular 

and will not obstruct the flow of water. The piers of the 
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bridge are of small diameter (about 1.2 meters) and are 

located near the river bank and outside the main flow. 

The foundation works of this bridge will not cause any 

permanent damage to the river bed. Only the necessary 

excavations have been made for the bridge piers and they 

have been restored to their original condition. No 

reclamation has been done in this work. Therefore, there 

is no obstruction to the flow in the river bed, the river 

flow is not diverted, the water level in the river bed does 

not rise even in flood conditions (no afilux). No 

impermeable cover is proposed on the river bed. Also, the 

natural water percolation process will remain 

uninterrupted. 

 

The construction of this bridge does not create any 

permanent construction within the Blue Flood Line 

(restricted area), does not create any obstruction in the 

natural flow of the river. The carrying capacity of the 

river does not decrease, there is no adverse impact on 
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the flood carrying capacity of the river, there is no 

change in the river's cross-section, since strong 

protective walls have already been built on both sides of 

the river, there is no disturbance to any river bank, this 

pedestrian bridge does not disturb any river ecology of 

the river. On the contrary, the work of Bridge cum 

Bandhara has been completed on December 25, 500 

meters downstream from this pedestrian bridge by the 

Public Works Department, and due to this dam, water 

will remain in the riverbed up to Ekvira Devi Temple. 

Therefore, there is no impact on ecology and morphology, 

but there will be an increase in ecology and there is no 

change in the physical form of the river. There is no 

adverse impact on the natural structure of the river. 

Since there is no obstruction in the river flow, there is no 

impact on aquatic life. Full vigilance and care have been 

taken to ensure that there is no adverse impact on 

biodiversity, river environment and water flow. 
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Along the river road of Ekvira Devi Temple of this 

bridge, 1500 trees were planted on both sides of the road 

in June 2025 through the tree plantation scheme by the 

SAB department and all the trees are being conserved. 

Today, 85% of these trees are alive. 

 

The work is being done as per the Guidelines for 

Bridge Design Manual of the State Roads and Highways 

Department. The main purpose of this project is to 

construct a bridge in the riverbed. The bridge work has 

been given a French Curve shape in Morden 

Architectural Shape to make it look attractive. Due to 

this, there is no obstruction to the original course and 

flow path of the river. 

 

No unplanned or illegal construction is being done 

in this work, all the work is being done as per the 

planned plan and following the technical norms. This 

bridge does not cause any obstruction to the natural 

85

415



30 

 

river flow. The guidelines in our office letter No. 

3421/2025 dated 18/08/2025 have been followed. 

 

This is for your information. 

 

(Ravindra R. Patil) 

Executive Engineer 

P.W. Dept. Dhule 

Copy  

Submitted to Hon. Superintendent Engineer, P.W 

Mandal, Dhule for information. 
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Government of Maharashtra 

Collector's Office 

Urban Development Branch, New Administrative 

Building, Dhule. 

Tel No. 02562-288711/12 Email ID: 

dudu.dhule@gmail.com 

----------------------------------------------------------------- 

No. 12/C/Room-5/Naprap/Construction/946/2025 

Date-29/10/2025 

Read: 

1. Urban Development Department, Government 

Decision No. Nagari-2015/232/Navi-33, Dated 

16/05/2016  

2. Hon. District Joint Commissioner, Municipal 

Council Administration, Dhule, approved 

expenditure number/Finance 
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Branch/Accounts/ Kavi/706/2025, Date: 

08/08/2025 

3.  Commissioner, Pule Municipal Corporation, 

Dhule by his father//100 dated 14/10/2025 

4. Dhule Mahanagara Palika, Dhule, Hon’  

Administrator 188, Mahasabha No. 23 

dt.12/09/2025 

Administrative Approval Order Maharashtra Golden 

Jubilee 2025-26 

Executive Mechanism: Hon’ Commissioner Municipal 

Corporation, Dhule 

 

The following works requested by the 

Commissioner, Dhule Municipal Corporation, Dhule 

under reference no. 3 from the amount sanctioned 

for Dhule Municipal Corporation for the financial 

year 2025-26 from the Maharashtra Golden Jubilee 
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Urban Upliftment Campaign (District Level) Scheme 

under the District Annual (General) Plan are 

permissible under point no. 1 of Urban Development 

Department, Government Decision No. Nagaro-

2015/P.No.232/Navi-33, dated 16/05/2016, and 

therefore, administrative approval is being given to 

the above works subject to the terms and conditions 

mentioned in the Government Decision related to the 

scheme and the following. 

 

Sr. 

No. 

Work Name Proposed 

administrative 

approved 

amount 

Subsidy  

(70%) 

Self-

contribution 

(30%) 

Technical approval 

1 Construction 

of 

commercial 

complex and 

9.99.99.611 6.99.99.728 2,99,99,883 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/ Tammakr/ 

186/2025-26,Date 08/10/2025 
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vegetable 

market on 

reserved 

land owned 

by Municipal 

Corporation 

at S.No.28/2 

in Devpur 

area. (Part 1) 

2 Construction 

of a 

commercial 

complex on 

the reserved 

land owned 

by the 

Municipal 

Corporation 

at Ra. No. 

28/2 in 

4,99.99.625 3.49,99,738 1.49.99.888 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 
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Devpur area. 

(Part 2) 

3 In Dhule city 

River 

boundary as 

a 

development 

part  

Construction 

of a 

pedestrian 

bridge in 

front of the 

Ekvira Devi 

temple on 

the river 

bank. 

9,99,99,728 6,99,99,810 2,99,99,918 Chief Engineer, Dhule, 

P.C.Regional Division, Nashi, 

O.N. K-2/ Road-

3/D.M.P./P.T.M./4627/2025,26, 

DT.14.10.2025 

4 Protection of 

the drain 

beside the 

1,69,81,735 1,18,87,215 50,94,521 Executive Engineer, Dhule 

Metropolitan Municipality Dhulle 

O.N.Engg/ Tamrak/194/2025-
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Dussehra 

Maidan 

water 

reservoir 

26, dt. 14.10.2025 

5 Construction 

of a 

protective 

wall and 

slab culvert 

on the drain 

adjacent to 

the cow 

school near 

Yuvraj 

Anna's 

house, 

79.99.605 55.99,724 23,99,882  

6 Construction 

of a social 

hall in 

Pimpri Sub-

29,99,660 20,99,762 8,99,898 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 
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city, 

7 Concreting 

the road 

under 

Wadibhokar 

Rajaram 

Nagar 

19,98,409 13,98,886 5,99,523 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

8 Construction 

of a hall in 

an open 

space at 

Chalwadi 

Indraprastha 

Colony 

49,98,556 34,98,989 14,99,567 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

9 Construction 

of two units 

(Ote) in Patil 

9 Samaj 

Amardham 

at Chilod. 

24,70,174 17,29,122 7,41,052 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 
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10 Pipe drilling 

on the road 

leading to 

Amardham 

in Gawli 

Samaj in 

Chittor. 

24,99,744 17,49,821 7,49,923 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

11 Construction 

of a 

retaining 

wall at the 

Mahindale 

Tribal 

Community 

Cemetery 

24,94,107 17,45,875 7,48,232 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

12 Construction 

of a covered 

and sitting 

area at 

Balwadi 

24,99,181 17,49,427 7,49,754 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 
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Tribal 

Cemetery. 

13 Construction 

of open air 

auditorium 

in group no. 

8/5,8/2 at 

Avadhan. 

79,94,825 55,96,378 23,98,448 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

14 Concrete the 

road from 

Maithya 

Dusane's 

house in 

Indira Nagar 

to Pappu 

Vani's 

pasture, 

19,99,926 13,99,948 5,99,978 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-

26,Date 08/10/2025 

15 The drain at 

Geeta Nagar 

15 in Devpur 

49,97,585 34,98,307 14,99,274 Executive Metropolitan Engineer, 

Dhule Municipality Dhule 

O.No./Ani/Tammakr/186/2025-
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area, should 

be protected. 

26,Date 08/10/2025 

 Total  30,99,32,467 21,69,52,727 9,29,79,740  

 

Total amount Rs. 30,99,32,467/- (Written amount 

Rs. Thirty Crore Ninety Nine Lakh thirty-two 

Thousand Four Hundred Sixty Seven) 

 

As per the revised financial framework, 70% 

share amount of Rs. 21,69,52,727/- will be 

disbursed through this office from the amount due 

under the scheme. However, the remaining 30% 

share of the Municipal Corporation is Rs. 

9,29,79,740/- but the Municipal Corporation is 

giving administrative approval on the terms and 

conditions of payment.  
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Terms and Conditions 

1.  Since the above works have been taken from the 

approved expenditure of the District Annual 

(General) Plan for the financial year 2025-26, it 

will be necessary to complete and spend the 

funds within a period of two years, i.e. by the 

end of March 2027. 

2.  Subject to the terms and conditions of the 

technical approval of the relevant work for the 

works mentioned in the said administrative 

approval list.  Administrative approval is being 

given only after the completion of the work. The 

implementing agency should take note of this.  

 

3.  Work should not be started without the 

approval of the Town Planning Department and 
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the approval of the competent authority for RCC 

Design for work no. 1. 

 

4.  The said administrative approval is being given 

subject to the technical approval order issued by 

the Municipal Corporation. 

 

5.  Administrative approval is being given for work 

no. 3 subject to the condition of commencing 

the work by obtaining the necessary clearances 

from the Water Resources Department, 

Irrigation Department, Environment 

Department, NGT and other necessary 

departments. The entire responsibility for this 

will be with Dhule Municipal Corporation and 

Dhule Public Works Department. 
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6.  The tender process for the work should not be 

carried out without obtaining the final technical 

approval of the competent authority for work 

No. 3. The entire responsibility for this will be 

with Dhule Municipal Corporation and Dhule 

Public Works Department. 

 

7.  Public Works Department (PWD) will be the 

implementing agency for Block No. 3. 

 

8.  The implementing agency should ensure that 

the hall in the open space is constructed as per 

the norms mentioned in the UDCPR for works 

C.6 and 13. 

 

9.  Urban Development Department Asan Decision 

No. Npro-2015/P.No.232/Navi-33,1 dated 
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16/05/2016, the above works have been given 

administrative approval under the "Maharashtra 

Suvarna Jayanti Urban Development Maha 

Abhiyan (District Level) Scheme" and all the 

terms and conditions of the said decision shall 

remain binding on the system. 

 

10.  It should be ensured that the work/works 

included in the administrative approval under 

this scheme have not been taken from any other 

scheme and the work should be started only 

after taking care that there is no duplication of 

work. Otherwise, the entire responsibility of the 

project will remain with the Ministry.  

 

11.  E-tendering will be used for all the works under 

this project. It will be mandatory to follow the 
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working procedure. The updated guidelines 

issued by the Public Works Department and the 

government in this regard should be strictly 

followed.  

 

12.  The 30% self-share payable by the Municipal 

Corporation as per the revised financial 

framework will first need to be deposited in the 

separate bank account opened earlier for the 

scheme. Only then Government grant will be 

distributed to the Municipal Corporation.  

 

13.  It should be noted that the work should be 

started only after verifying that the 

land/road/culvert under construction is owned 

and in the possession of the Municipal 

Corporation and that there is no problem with 
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the proposed work site. The entire responsibility 

for this should remain with the system. 

 

14.  The work should be started only after ensuring 

that the land under the proposed construction 

is owned by the Municipal Corporation and after 

verifying that there is no problem with the 

proposed work site. Care should be taken that 

the proposed works under this scheme are not 

carried out on unauthorized, 

illegal/undisputed/encroached etc. land. So 

that there are no problems regarding the site or 

the issue of land acquisition or rehabilitation 

does not arise, otherwise the entire 

responsibility in this regard will remain with the 

system. 
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15.  While spending on the works from the above 

approved funds, the concerned agency should 

provide its own share in the amount to be 

provided from the State Government's share in 

each payment at each stage. The funds for the 

above approved works will be distributed to the 

agency as per the progress of the work only after 

the Planning Department makes them available 

to this office. 

 

16.  After receiving administrative approval for the 

said work, it will be mandatory for the system to 

update the current status of the work from time 

to time on the IPAS computer system of the 

Planning Department and submit the proposal 

for the demand for funds along with the 
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necessary documents through the IPAS system 

itself. 

 

17.  After receiving administrative approval for the 

above work, it will be mandatory to issue 

tenders within one month and issue work 

instructions within three months and start the 

work before the 101st day. The first installment 

of funds will be disbursed only after submitting 

the work order (PAS system) for the above work. 

 

18.  No changes should be made to the work site as 

per the budget. The work in the order should 

not be executed in small parts. 

 

19.  The work of the system should be planned in 

such a way that the work of the said roads is 
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done after the completion of the water supply 

and sewage project on the proposed roads, so 

that the system should ensure that funds are 

not wasted by excavating the roads to be 

constructed due to the water supply and sewage 

project. 

 

20.  The remaining amount, after deducting the 

contingency fee (4%) in the summary sheet of 

the budget for the said works, is included in the 

administrative approval. The reason is that the 

expenditure on the said work should be met 

from the self-generated income of the system. 

 

21.  In case there are any serious allegations by the 

auditor/accountant in respect of the funds 

disbursed earlier under this scheme, no funds 

112

442



20 

 

will be withdrawn. The responsibility of the 

system will be to utilize the funds disbursed 

under this scheme in accordance with the 

prescribed procedure and guidelines. 

 

22.  The funds approved under the said scheme by 

the  order. For the purpose of sacrifice. The said 

policy should be searched accordingly. The 

funds approved by the said order and the 

interest earned on it can be used only for those 

works and it cannot be used for any other work. 

 

23. As per the guidelines of Urban Development 

Department, Government Decision No.-

Sankirna-2016/P.No.335/Navi-333 dated 

28/03/2018, it will be mandatory for the system 

to conduct a technical audit of the above works 
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through a third party organization and submit a 

report to this office. 

 

24.  It will be the responsibility of the system to 

spend the funds made available under the said 

project for the same purposes, to perform the 

work as per the quality and to spend the funds 

on labour. The status and work before the 

commencement of the work under the said 

project will remain the responsibility of the 

system. The system will be responsible for 

taking photographs of the work afterwards and 

submitting them as requested. 

 

25.  It will be the responsibility of the system to 

submit to this office from time to time, in the 

prescribed form, a certificate of utilization of the 
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funds made available under this scheme and 

under the said order, regarding the expenditure 

incurred earlier. 

 

26.  It will be mandatory to put up a board showing 

the information of the approved work on the 

facade of the work. The system should ensure 

that there is no violation of any election model 

code of conduct while implementing the above. 

 

27.  In case of expenditure exceeding the said 

administrative approval, any government 

subsidy will be admissible for such additional 

expenditure. Such additional expenditure 

should be met by the system from its own 

resources.  
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28.  Subject to the resolution and accompanying 

certificate submitted by the said Administrative 

Approval Commissioner, Dhule Municipal 

Corporation, Dhule. The Commissioner, Dhule 

Municipal Corporation, Dhule will be solely 

responsible for any irregularities found. 

 

29.  The expenditure under the said scheme should 

be charged under the head of 2217 Urban 

Development, 80 General, 192 Housing to 

Municipal Councils, (43) District Plan Dhule 

(43)(03) Grants to Municipalities (Programmes) 

for Maharashtra Urban Development Major 

Projects/ (22178371). 35 Subsidiary Grants 

(Non-Salary) to Municipal Corporations. 

 

Signed by 
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Bhagyashree Dilip Vispute 

Date: 110-2025 29-10-2025 19:26:03 

(Bhagyashree M.P.S) 

  Collector, Dhule 

 

For copy information and necessary action: 

1.  Hon'ble District Collector and Member 

Secretary, District Planning Committee, 

Collector's Office, Dhule, 

2.  Commissioner, Dhule Municipal Corporation, 

Dhule 

3.  Niwad Nasti-5 
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Government of Maharashtra 

Collector's Office 

Urban Development Branch, New Administrative 

Building, Dhule. 

Tel.No.: 02562-288711/12 Email ID: 

duda.dhule@gmail.com 

----------------------------------------------------------------- 

No. 12/C/Room-5/UDB/Construction/961/2025 

Date-31/10/2025 

 

Read 

1.  Department of Urban Development, Government 

Decision No. udb-2015/P.No.232/Navi-33, 

dated 16/05/2016 

2.  Hon. District Joint Commissioner, Municipal 

Council Administration, Dhule, approved 
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expenditure no./Law 

Branch/Accounts/Kavi/706/2025. Date: 

08/08/2025 

3.  Commissioner, Dhule Municipal Corporation, 

Dhule vide his letter No. 

O.N./DMP/Construction Division/100, dated 

14/10/2025  

4.  Dhule Municipal Corporation, Dhule, May. 

Administrator Resolution No. 188, General 

Assembly No. 23 dated 12/09/2025 

-----------------------------------------------------------------

A Administrative Approval Order: Maharashtra 

Golden Jayanti Urban Redevelopment Mahaabhiyan) 

District Level Year 2025-26 

 

Official Mechanism: Hon’ Commissioner, Dhule 

Municipal Corporation, Dhule. 
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Under the District Annual (General) Plan, 

Maharashtra Golden Jayanti Urban Development 

Maha Abhiyan (District Level) Scheme following 

works requested by the Commissioner, Dhule 

Municipal Corporation, Dhule under reference no. 3 

from the amount sanctioned for the financial year 

2025-26 are permissible under the Urban 

Development Department, Government Decision No. 

Nagaro-2015/P.No.232/Navi-33, dated 16/05/2016, 

and as the above works are permissible under point 

no. 1, the above works are hereby given 

administrative approval by exercising the powers 

granted to the District Collector under the said 

scheme, subject to the terms and conditions 

mentioned in the government decision related to the 

scheme and the following. 
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Sr. 

No. 

Work 

Name 

Proposed 

administrative 

approved 

amount 

Subsidy  

(70%) 

Self-

contribution 

(30%) 

Technical 

approval 

1 To 

develop 

the 

cemetery 

and ghat 

near 

Ekvira 

Devi 

Temple. 

4,49,99,186/- 3,14,99,430/- 34,99,756/- Chief Engineer, 

Dhule, 

P.C.Regional 

Division, Nashik, 

O.N. K-2/ Road-

3/D.M.P./ 

P.T.M./4626/ 

2025,26, 

DT.14.10.2025 
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Total amount Rs. 4,49,99,186/- (The written 

amount is Rs. four crore forty-nine lakh ninety-nine 

thousand one hundred and eighty-six). 

 

Out of the approved cost of the proposal, as per 

the revised financial framework, 70% share amount 

of Rs. 3,14,99,430/- will be disbursed through this 

office from the amount due under the said scheme. 

However, the remaining 30% share of the Municipal 

Corporation is Rs. 1,34,99,756 -/ However, the 

Municipal Corporation is giving administrative 

approval on the terms/conditions of payment. 

 

Terms and Conditions 

1.  Since the above works have been taken from the 

approved expenditure of the District Annual 

(General) Plan for the financial year 2025-26, it 
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will be necessary to complete and spend the 

funds within a period of two years, i.e. by the 

end of MARCH 2027. 

 

2.  Administrative approval is being given for the 

works mentioned in the said administrative 

approval list only subject to the terms and 

conditions of the technical approval of the 

relevant work. The implementing agency should 

take note of this. 

 

3.  Administrative approval is being given for the 

said project subject to the condition of starting 

the work by obtaining the necessary clearance 

from the Water Resources Department, 

Irrigation Department, Environment 

Department as well as NGT and other necessary 
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departments. The entire responsibility for this 

will be with Dhule Municipal Corporation and 

Dhule Public Works Department. 

 

4.  Work should not be started for this work unless 

there is map approval from the Town Planning 

Department and RCC Design approval from the 

competent authority. 

 

5.  The tender process for the work should not be 

carried out without obtaining the final technical 

approval of the competent authority. The entire 

responsibility for this will be with the Ghule 

Municipal Corporation and the Dhule Public 

Works Department. 
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6.  The Public Works Department (PWD) will be the 

implementing agency for this work. 

 

7.  Urban Development Department Government 

Decision No. Nagaro-2015/P.No.232/Navi-33, 

dated 16/05/2016, has given administrative 

approval to the above works under the 

"Maharashtra Golden Jubilee Urban 

Development Campaign (District Level)" and all 

the terms and conditions of the said 

Government Decision shall be binding on the 

system. 

 

8.  Under this scheme, it should be ensured that 

the work/works included in the administrative 

approval have not been taken from any other 

scheme and the work should be started only 
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after taking care that there is no duplication of 

work. Otherwise, the entire responsibility in this 

regard will remain with the system. 

 

9.  It will be mandatory to adopt e-tendering system 

for all the works under the said project. In this 

regard, the updated guidelines issued by the 

Public Works Department and the government 

should be strictly followed. 

 

10.  The 30% self-share payable by the Municipal 

Corporation as per the revised financial 

framework will first need to be deposited in a 

separate bank account opened earlier for the 

scheme. Only then will the government grant be 

disbursed to the Municipal Corporation. 
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11.  It should be noted that the work should be 

started only after ensuring that the 

land/road/culvert under construction is owned 

and in the possession of the Municipal 

Corporation and that there is no problem with 

the proposed work site. The entire responsibility 

in this regard remains with the system. 

 

12. Care should be taken to ensure that no 

unauthorized/illegal/uncontested/encroached 

etc. takes place on the site, so that no problems 

arise regarding the site or the issue of land 

acquisition or rehabilitation arises. Otherwise, 

the entire responsibility in this regard will 

remain with the system. 13. While spending on 

works from the approved funds, the amount 
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provided from the State Government's share in 

each payment at each stage 

 

13. The concerned agency should provide its own 

share as per the extent of the work. The funds 

for the above approved works will be distributed 

to the agency as per the progress of the work 

only after the Planning Department makes the 

funds available to this office. 

 

14.  After receiving administrative approval for the 

said work, it will be mandatory for the system to 

update the current status of the work on the 

IPAS computer system of the Planning 

Department from time to time and submit the 

proposal for the demand for funds along with 
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the necessary documents through the IPAS 

system. 

 

15.  After receiving administrative approval for the 

above works, it will be mandatory to issue 

tenders within one month, issue work 

instructions within three months and start the 

work before the 101st day. The work orders for 

the above works will be placed on the IPAS 

system. The first installment of funds will be 

distributed only after respect.  

16.  The work should be carried out at the place 

fixed as per the budget and no changes should 

be made in it. The orders should not be 

implemented in small parts. 
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17.  The works on the said roads will be carried out 

only after the completion of the water supply 

and sewage works at the proposed road 

locations. The system should plan the work in 

this way. The system should ensure that funds 

are not wasted by excavating new roads due to 

water supply and sewage projects. 

 

18. The remaining amount, excluding the 

contingency fee (4%) in the summary sheet of 

the budget for the said works, is included in the 

administrative approval. The reason is that the 

expenditure on the said work should be met 

from the self-income of the system. 

 

19.  In case of any serious objections from the 

Auditor/Accountant General in respect of the 
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funds disbursed earlier under the said account 

head, the funds shall not be drawn. The 

responsibility of the system shall be to utilize 

the funds disbursed under the said scheme in 

accordance with the prescribed procedure and 

as per the guidelines. 

 

20.  The funds approved under the said scheme by 

the said order shall be spent to the same extent 

for the same work. The funds approved by the 

said order and the interest earned on them shall 

be used only for the same work and shall not be 

diverted or used for any other work. 

 

21.  As per the guidelines of Urban Development 

Department, Government Decision No.-

Sankirna-2016/P.No.3355/Navi-33, dated 
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28/03/2018, it will be mandatory for the system 

to conduct a technical audit of the above works 

through a third party organization and submit 

the report to this office. 

 

22.  The organization shall be responsible for 

spending the funds made available under the 

said project for the same purposes, for carrying 

out the work as per the quality and for spending 

the funds only within the approved scope. The 

organization shall be responsible for taking 

photographs of the status before 

commencement of the work and after 

completion of the work under the said project 

and submitting them as per the demand. 
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23.  The system shall be responsible for submitting 

to this office from time to time, in the prescribed 

format, a certificate of utilization of the funds 

made available under this scheme and the 

funds made available under the said order. 

 

24.  It will be mandatory to put up a board showing 

the information of the approved work on the 

facade of the work. The system should ensure 

that there is no violation of any election model 

code of conduct while implementing the above 

works. 

 

25. In case of expenditure exceeding the above 

administrative approval, no government subsidy 

will be admissible for such additional 

expenditure. Such additional expenditure 
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should be met by the system from its own 

revenue. 

 

26.  The administrative approval is being granted 

subject to the resolution and supporting 

certificate submitted by the Commissioner, 

Dhule Municipal Corporation, Dhule. The 

Commissioner, Dhule Municipal Corporation, 

Dhule will be solely responsible for any 

irregularities found. 

 

27.  The expenditure under the said scheme should 

be charged under the following heads: 2217 

Urban Development, 80 General, 192 Assistance 

by Municipal Councils, (43) District Plan Dhule 

(43) (03) Grants to Municipalities (Programmes) 
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for Maharashtra Urban Redevelopment Project/ 

(2217 8371), 31 Subsidiary Grants (Non-Salary). 

 

Signed by 

Bhagyashree Dilip Vispute 

Date: 31-10-2025 19:53:50 

(Bhagyashree Vispute, I.P.S.) 

Collector, Dhule 

 

For copy information and necessary action: 

1.  Hon'ble District Collector and Member 

Secretary, District Planning Committee, 

Collector's Office, Dhule. 

2.  Commissioner, Dhule Municipal Corporation, 

Dhule 

3.  Niwad Nasti-5. 
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DHULE IRRIGATION DEPARTMENT, DHULE 

 

O.N. DIDD/Admin-3/3431/2025    Date 18/08/2025 

 

Executive Engineer 

Public Works Department, Dhule 

 

Sub: Regarding obtaining approval for constructing 

a replica of Shaktipeeth and developing the 

riverbank at 51, Panjra river bank in front of 

Ekvira Devi temple in Pule 

Ref: 1)  Government of Maharashtra Water  

Resources Department Government 

Circular No. Purani-2018 /(P.K. 

182/2018) 2018 I.D (Revenue) Dated 

03/05/2018, 

2)  Government of Maharashtra Water 

Resources Department Government 
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Circular Miscellaneous-2021/(P.No.279/ 

2021) I.D. (M.) Dated 23/08/2029, 

3)  Water Resources Department 

Government Decision No. Pusambhi-

2019/(P. No. 115/2019) I.D. (Revenue) 

Dated 31/08/2019 

4)  Tapi Irrigation Development 

Corporation's letter No. Mu/Tapavim/ 

Admin-7/6546/year 2019 dt. 

24/09/2019 

5)  Tapi Irrigation Vikara Corporation letter 

No. co/Tapavim/Admin-7/3586/ Year 

2023 dated 28/07/2023 

6)  Your office letter O. No. Admin/533/ 

2025 Dated. 27/01/2025 

7) Meeting of Honorable Mr. Anup 

Omprakash Agarwal MLA Dhule City 

Bharatiya Janata Party Maharashtra 

held on 05/02/2025 
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8)  Hon. Superintendent Engineer, Benefit 

Area Development Authority Jalgaon Site 

visit on 08/02/2025 

9) Divisional Office Letter No. /DPVD/ 

Admin-3/ 517/2025 Dated 10/02/2025 

10) Maharashtra Government Water 

Resources Department Miscellaneous-

2025/P.No.73/ID (M) Dated 

12/02/2025/ 

11) Your office letter O. No. 

Admin/4060/2025 Dated 18/08/2025 

12) Letter from the Divisional Officer, 

Irrigation Sub-Division No. 2, Dhule, O. 

No. Sub-Division No. 2, Dhule, No. 2 

Dhule/Admin/857/2025 Dated 

18/08/2025 

 

Under the above subject, action will be taken as per 

the prevailing rules, government decisions and policy of 
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this department for beautification and construction of a 

path on the Panjra River under reference letter No. 10. It 

has been decided, and the proposed No Objection 

Certificate has been issued, accordingly, a joint meeting 

was organized on 08/02/2022  with the Superintendent 

Engineer, Benefit Area Development Authority, Native 

Village Division, Dhule and Public Works Department 

and the officials of the department. The said terrible 

pressure has brought the actual diversion of the 

proposed works to a close. 

 

Reference Letter A, 11: The approval and sanction 

of this department has been obtained for the 

construction of 28 Shakti Peeths and riverbed 

development on the banks of Panjra river near Ai Erwara 

Devi Temple at  Dhule. It includes the following items. 

 

A) To develop a ghat on the side of Ekvira Devi temple 

on the banks of Panjra river. 
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B)  Preparing benches and huts for devotees to sit 

along the road 

C) Why build an observation tower? 

D) 51 Making a round bridge for the Shaktipeeth 

replica and installing 5 small motors on it to 

prepare 

E) To arrange for ventilation and lighting 

F) To do other ancillary matters. 

 

It has also been stated that the bridge to be 

constructed for the said 51 Shakti Peetha view is circular 

in shape and its height will be kept above the maximum 

flood level line and care will be taken to ensure that the 

proposed construction does not create a risk of flooding. 

 

Reference Letter No. 4 The necessary flood study in 

relation to the Panjra River and its tributaries under this 

department has been approved by the competent level. 

Reference No. 5 As per the flood line discharge report of 
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25 years and 100 years frequency of the Panjra River, 

the blue flood line and red flood line map of the section 

of the river from S. No. 97.00 km. to S. No. 108.00 km. 

(Dhule city) have been certified. Flood line mapping maps 

showing the flood areas of the Panjra River (prohibited 

area and controlled area) have been published on the 

website of this department. 

 

Also, guidelines have been received regarding 

granting of exemptions for the said works through 

Government Circulars under Reference No. 1 and 2. The 

following instructions have been issued under the 

Government Circular. 

 

Government of Maharashtra Water Resources 

Department Government Circular No. Purni-2018/ 

(182/2018) I.D. (Revenue) Guidelines have been issued 

on 8.03.05, 2018 regarding planning of the reserve and 

use of prohibited and controlled areas with a view to 
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avoiding any construction within the flood line to avoid 

the potential risk of flooding.  

 

Based on the guidelines given in Dam Safety 

Manual Chapter 8/1984 regarding the use of mini dams 

in the area, there are mainly two types of important flood 

lines: Blue Line and Red Line. 

 

Blue Line 

The blue line is the line drawn at the water level of 

the following. 

A)  Floods occurring with an average frequency of once 

every 25 years (1 M 25 Year) or  

b)  The discharge of waste water from the established 

riverbed.  

 

Red Line 

The Red Line should be referred to as the point 

where the water level of the following discharges falls. 
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A)  Flood discharge that occurs with an average 

frequency of once in 100 years in areas where there 

is no dam. 

b)  The maximum flood discharge from the project 

concept discharge in the area where the dam will be 

located plus the expected flood discharge from the 

catchment area below the dam at a frequency of 1 

in 100 years. 

 

Prohibitive Zone 

The area from the Blue Line on the ninth bank of 

the Narda to the riverbed to the Blue Line on the left 

bank should be referred to as the Prohibitive Zone. 

 

Prohibitive Zone is used only in the form of open 

land, e.g., for cultivation of crops, sports fields or light 

crops, in places where the right to cultivate crops has 

been established by traditional use (e.g., cultivation of 

Kalingad/Watermelon/Melon etc. near riverbeds, public 
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toilets etc.). (e.g., drainage facilities) should be done only 

for such reasons that there is no obstruction to the river 

flow, no reduction in the carrying capacity of the river, 

and no change in the river cross-section. 

 

Restrictive Zone: 

The area between the Blue Line of the river and the 

Red Line on the same bank is controlled.  The area 

should be called a Restrictive Zone. 

 

Restrictive Zone should be used only for the 

following purposes:  

i) Necessary and unavoidable sewage disposal 

schemes in the public interest. 

 

ii)  Public roads which are necessary and indispensable 

in the public interest so that the top of the road is 

at the level of the blue flood line of the page. The 

level above which this level should be determined 
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should be as per the provisions of the relevant 

Indian Road Congress Code. 

 

iii)  Water supply pipelines, gas pipelines, drainage 

pipelines which are necessary and indispensable in 

the public interest should be laid underground so 

that the said pipelines do not cause any obstruction 

in the river crossing in the controlled area and thus 

do not change it. 

 

iv) ------------------------------not clear 

 

The use of the referenced government circular 

should not cause any obstruction in the flow of the river, 

the carrying capacity of the river will not be reduced and 

there will be no change in the drainage area of the river. 

The Chief Engineer will be competent to take action 

against the dams obstructing the flow. The entire 

responsibility for the safety of the works to be carried out 
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in the Prohibitive Zone and Restrictive Zone will lie with 

the concerned department/local self-government body 

and the concerned department/local self-government 

body will be responsible for the loss of life and damage 

caused by possible floods and the concerned 

department/local self-government body will be 

responsible for the legal case raised accordingly. 

 

Accordingly, the Public Works Department, Dhule 

office, has been informed vide vigilance letter No. 6 that 

the government will review the proposed work and 

strictly follow the guidelines mentioned in the circular. 

Also, a copy of the detailed plan has been sent along with 

it for easy reference. 

 

Also, under reference No. 4, a revised policy has 

been issued regarding administrative approval of flood 

protection scheme works. Under point no. 8, since the 

area inside the blue flood lines is a restricted area, new 

172

502



64 

 

constructions cannot be done in that area as per the 

directions of the National Green Tribunal. (No 

Development Zones) However, since complete relocation 

or rehabilitation of existing lands, residential houses, 

roads etc. is possible, it is mandatory to take up flood 

protection works to get protection from floods. It has 

been mentioned that while carrying out flood protection 

works, care should be taken that there is no obstruction 

in the river flow and the carrying capacity of the rivers 

does not change. 

 

As per the guidelines of the Government Circular 

issued under Reference No. 2, since the jurisdiction of 

the Water Resources Department is limited to delineating 

the flood line along the river banks, the works mentioned 

in our letter in the prohibited area and the controlled 

area that are essential and necessary in the public 

interest will not require a no-objection certificate from 

the Water Resources Department. 
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This is a friendly reminder for your family and for 

further action. 

 

(D.P. Agrawal) 

Executive Engineer 

Dhule Irrigation Department Dhule 

 

Copy: Hon. Chief Engineer, Tapi Irrigation 

Development Corporation Village for 

information.  

Copy  letter is submitted to the Superintendent 

Engineer and Administrative, Benefit Area 

Development Authority Village for information.  

Copy.  Sent to the Sub-Divisional Officer Irrigation 

Division 2 Dhule for information. 
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Guidelines on planning the flood 

line and use of prohibited and 

controlled areas with a view to 

avoiding any construction within 

the flood line to avoid potential flood 

damage 

 

Government of Maharashtra 

Department of Water Resources, 

Government Circular No. Flood-2018/ (182/2018) I.M. (Revenue) 

Mantralaya, Mumbai 400032, 

Date: May 3, 2018 

 

Read: Government Circular No. FDW-1089/243/ 

89/I.D.. (Works), Dated 2.09.1989, Dated 

21.9.1989 

 

Introduction:- 

Irrigation Department Government Circular No. 

FDW 1089/243/89/IM (Works) dated 2.1.1989 and 
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21.9.1989, instructions have been issued regarding the 

planning of flood lines in such a way that no 

construction is done within the flood line to avoid the 

possible risk of flooding. 

 

Within the blue flood line of the river, in the 

prohibited area and in the controlled area between the 

red flood line and the blue flood line, in terms of 

development of cities, villages and pilgrimage sites, 

building bridges on the river, constructing access roads 

on both sides of the bridge, constructing roads, parks 

and jogging tracks along the river as per the city 

development plan, and constructing flood protection 

walls along the river banks, constructing ghats, 

cascading gas pipelines, crossing electric lines, laying 

drainage pipelines along the river, carrying out sewage 

disposal projects, etc. There is a need to consider the 

increasing demand for no-objection certificates from the 

relevant government/semi-government organizations, 
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local self-government bodies for such essential public 

works, the number of projects completed on various 

rivers and canals in the state by the Water Resources 

Department and the number of projects under 

construction, the changing pattern of rainfall over time, 

the availability of sophisticated systems for flood control 

and flood forecasting, etc. 

 

The flood zone and flood line maps and plans are 

approved by the Water Resources Department under 

Government Circular No. Nyaypr 2014 P.No.424/2014 

IM (M), dated 2.3.2015. However, the matter of amending 

the Irrigation Department Government Circular No. FDW 

1089/243/89/IM (Work), dated 2.9.1989 and 21.9.1989 

was under consideration of the Government to bring 

more clarity regarding the exact essential works required 

for public facilities in the Prohibitive Zone within the 

Blue Line of the river and in the Restrictive Zone between 

the Red Line and the Blue Line. In this regard, the 

182

512



69 

 

circular is being issued as follows, including the revised 

/ updated instructions. 

 

Circular 

1.  Irrigation Department Government Circular No. 

FDW 1085/243/89/IM (Works) dated 2.9.1989 and 

Being updated on 29.9.1989. 

 

2.  Based on the guidelines given in Dam Safety 

Manual Chapter 8/1984 regarding land use in 

floodplains, important flood lines are mainly of two 

types, Blue Line and Red Line. 

 

3.  Blue Line: 

The Blue Line should be referred to as the line 

drawn at the maximum discharge water level of the 

following: 

B)  The average flood that occurs once in 25 years 

(1 in 25 years) was discharged. 
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b)  Discharge of one and a half times the discharge 

capacity of the established river bed, 

 

4.  Red Line 

The Red Line should be referred to as the line 

drawn at the water level of the following discharges. 

A)  Flood discharge in an area where there is no 

dam (Frequency). On average, once in 100 

years (1in 100 years) 

 

b)  The maximum flood discharge from the 

proposed spillway in the area where the dam 

is located plus the expected flood discharge 

from the catchment area under the dam at a 

frequency of 1 in 100 years. 

 

5. Prohibitive Zone :- 
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The area from the Blue Line on the right bank 

of the river to the Blue Line on the left bank of the 

river should be referred to as the Prohibitive Zone. 

 

6  Restrictive Zone:- 

The area between the Blue Line of the river 

and the Red Line on the same bank should be 

called the Restrictive Zone. 

 

7. Prohibitive Zone should be used only for purposes 

such as open land, e.g. for cultivation of paddy 

fields, playgrounds or light crops, where the right to 

cultivate crops has been established by traditional 

use (e.g., cultivation of Watermelon /Watermelon/ 

Muskmelon etc. near the riverbed, public toilets 

and sewage disposal facilities) so that the river flow 

is not obstructed, the carrying capacity of the river 

is not reduced and the river cross-section is not 

changed. 
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8. Restrictive Zones should only be used for the 

following reasons: 

1) Necessary and indispensable sewage disposal 

scheme in the public interest. 

 

2) Public roads which are necessary and 

indispensable in the public interest so that the 

top level of the road is above the blue flood 

level. The above level should be determined as 

per the provisions of the relevant Indian Road 

Congress Code. 

 

3) Water supply pipelines, gas pipelines, 

drainage pipelines that are necessary and 

indispensable in the public interest should be 

laid underground so that the said pipelines do 

not obstruct or alter the course of the river in 

the controlled area. 
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4)  The level of the ground floor of the buildings in 

the control area shall be raised to a safe height 

above the red flood line level so that the 

citizens of the control area can easily reach a 

safe place before the flood level rises too high. 

Also, to avoid possible flooding in this area 

and also loss of life and property due to flood, 

it shall be possible for the people, animals and 

goods in this area to leave this area 

immediately after receiving a short-term flood 

warning and move to a safe place. 

 

9.  It should be ensured that the uses mentioned in 

point no. 8 above do not cause any obstruction in 

the flow of the river, the carrying capacity of the 

river does not decrease and there is no change in 

the cross-sectional area of the river. The Chief 

Engineer will be empowered to take action against 

the constructions obstructing the flow. The entire 
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responsibility for the safety of the said public works 

to be carried out in the Prohibitive Zone and 

Restrictive Zone will lie with the concerned 

department/local self-government body and the 

concerned department/local self-government body 

will be responsible for the loss of life and property 

due to possible floods and the concerned 

department/local self-government body will be 

responsible for the legal case arising accordingly. 

 

10.  Considering the above matters, if the Water 

Resources Department receives a request from the 

District Collector, Local Self Government 

Organization or other authority to draw the 

necessary flood lines to prevent possible danger and 

to determine the prohibited and controlled areas, 

the concerned Regional Chief Engineer of the Water 

Resources Department should take action as per 
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Government Circular No. Nyaypr-2014 

P.No.424/2014 IM (M), dated 2.3.2015. 

 

11.  Since the jurisdiction of the Water Resources 

Department is limited to delineating the flood line 

along the river banks, the works mentioned in the 

above paragraph in the prohibited areas and 

controlled areas that are essential and necessary in 

the public interest will not require a no-objection 

certificate from the Water Resources Department. 

 

However, if statutory approval from the 

Environment Department, other departments, local 

bodies/other government departments is required, 

it should be obtained separately. 

 

12  This Government Circular is being issued in 

accordance with the informal reference No. 388-

2018/60 dated 13.4.2018 of the Law and Justice 
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Department and the informal reference No. TPS-

1018/IR.5/2018/Navi-9 dated 19.4.2018 of the 

Urban Development Department. 

 

13.  The said government decision has been made 

available on the website of the Government of 

Maharashtra www.maharashtra.gov.in and its code 

is 201805031801595727. This order is being issued 

by digitally authenticating it. 

 

By order and in the name of the Governor of 

Maharashtra, 

C. A. Birajdar 

Secretary (Lakshevi) 

 

Copy 

1. Hon. Secretary to the Governor, 

2.  Hon. Chief Minister's Office, 
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3.  Hon. President/Vice-President, Legislative 

Assembly, Vidhan Bhavan, Mumbai, 

4.  Office of the Hon'ble Leader of the Opposition, 

Legislative Assembly, Mumbai, Vidhan Bhavan, 

Mumbai, 

5.  Office of the Hon'ble Leader of the Opposition, 

Legislative Council, Mumbai, Vidhan Bhavan, 

Mumbai. 

6. Private Secretary to Hon'ble Minister, Water 

Resources, Mantralaya, Mumbai. 

7.  Private Secretary to Hon'ble Minister of State (Water 

Resources), Mantralaya, Mumbai. 

8. Accountant General 1/2 (Accounts and Licensing) 

Maharashtra State, Mumbai/Nagpur 

9.  Accountant General 1/2 (Audit) Maharashtra State, 

Mumbai/Nagpur, 

10.  Personal Assistant to A.M.S. (Home), Home 

Department, Mantralaya, Mumbai, 
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11.  Personal Assistant to A.M.S. (Revenue), Revenue 

and Forest Department, Mantralaya, Mumbai 

12.  Personal Assistant to A.M.S. (Environment), 

Environment Department, Mantralaya, Mumbai, 

13.  Personal Assistant to Principal Secretary (Water 

Resources), Water Resources Department, Ministry, 

Mumbai, 

14.  Personal Assistant to the Principal Secretary (Urban 

Development), Urban Development Department, 

Mantralaya, Mumbai, 

15.  Personal Assistant to the Secretary (Revenue and 

Expenditure), Water Resources Department, 

Ministry. Mumbai. 

16. Personal Assistant to the Secretary (Project 

Coordination), Water Resources Department, 

Ministry. Mumbai. 

17.  All Ministry Departments, Ministry, Mumbai, 

18. Directorate General of Information and Public 

Relations, Ministry, Mumbai. 
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19.  All Directors General, Water Resources Department, 

20.  All Divisional Commissioners, Revenue Department, 

Maharashtra State, 

21.  All District Collectors, Maharashtra State, 

22. All Executive Directors, Water Resources 

Department, 

23.  Director, Urban Planning, Pune, 

24. All Chief Engineers/Chief Engineers and Chief 

Administrators, Water Resources Department, 

25.  All Joint Secretaries and Deputy Secretaries of 

Water Resources Department, Ministry, Mumbai, 

26. All Superintending Engineers/Superintending 

Engineers and Administrators, Water Resources 

Department, 

27.  Library, Legislative Assembly Secretariat, Vidhan 

Bhavan, Mumbai, 

28.  I.M. (Revenue) Office, for collection, 
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No-Objection certificates should not 

be issued to areas within the blue 

and red flood lines. 

 

Government of Maharashtra 

Department of Water Resources 

Government Circular No.: Miscellaneous-2021/(P.No. 279/20211/I.M. (Revenue) 

Madam Cama Marg, Hutatma Rajguru Chowk, 

Mantralaya, Mumbai 400032, 

Date: August 23, 2021 

 

Ref:- Government Circular No. Purani-2018/ 

(182/18)/ I.M.(Revenue) Dated 03/05/2018 

 

Introduction :- 

To avoid the potential risk of flooding, guidelines 

have been issued through the Water Resources 

Department through relevant government circulars 

regarding the planning of the floodplain and the use of 
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prohibited and controlled areas with a view to ensuring 

that no construction takes place within the floodplain. 

 

In point No. 11 of the said government circular, it 

has been mentioned that since the jurisdiction of the 

Water Resources Department is limited to delineating 

flood lines along the river banks, no objection certificate 

from the Water Resources Department will be required 

for works that are essential and necessary in the public 

interest in the prohibited areas. 

 

Government Circular:- 

However, it is hereby notified through this 

Government Circular that, within the prohibited areas of 

the flood affected areas, 

 

No objection certificate should be given to the Chief 

Engineer/Superintendent Engineer, Executive Engineer, 

etc. for such works that will obstruct the flow, also Water 
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Resources Department, Government Circular No. Purani-

2018/(182/184 I.M.(Revenue) dated 03/05/2018 should 

be strictly followed. 

 

The said government circular has been made 

available on the Maharashtra Government website 

www.maharashtra.gov.in and its code number is 

202108241624496927. This circular is being issued 

after being authenticated with a digital signature. 

 

By order and in the name of the Governor of 

Maharashtra, 

 

(Vaijnath Chille) 

Deputy Secretary, Government of Maharashtra 

 

Copy:- 

1)  Hon. Secretary to the Governor, 

2)  Hon. Chief Minister's Office, 
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3)  Hon. Chairman/Deputy Chairman, Legislative 

Assembly, Vidhan Bhavan, Mumbai 

4)  Hon. Speaker/Deputy Speaker, Legislative Council, 

Vidhan Bhavan, Mumbai, 

5) Office of the Hon'ble Leader of the Opposition, 

Legislative Assembly, Mumbai, Vidhan Bhavan, 

Mumbai, 

198

528



Annexure-S

100

199

529

dine
Pencil



 

85 

 

DHULE MAHANAGARPALIKA, DHULE 

Telephone Mobile (02563) 288301 302,303 Fax (02562) 200304 

Website:www.dhulecorporation.org 

Email.ayuktdmc@gmail.com 

-------------------------------------------------------------------- 

O.No./DMD/Navi/476 Construction Department 

Dated. 11/09/2025 

To  

Hon Executive Engineer 

Public Works Department, 

Dhule  

 

Sub:  Regarding obtaining No Objection 

Certificate for work and Maintenance and 

Repair Certificate. 

Name of the work: Construction of 51 Shakti Peeth 

replicas and development of Ghot in 

front of Ekbira Devi Temple on the 

banks of Pangara River in Dhule. 

Ref:- 1)  Date 14/08/2025 Meeting held with  
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Hon. Guardian Minister, Dhule District 

and Hon. MLA Dhule City at Roni 

Government Rest House Gulmohar 

2)  Letter from District Planning Officer, 

District Planning Committee, Collectorate 

Office Dhule No. DPO/PPVY/SSA-

3/Erection/2025/1276 dated 10/9/2025 

3)  Letter dated 10/09/2025 from the 

Executive Engineer, Public Works 

Department, Dhule. 

 

In accordance with the above subject and reference 

letter, a no-objection letter is being issued for the 

construction of 51 Shakti Peeth replicas and 

development of ghats in front of Ekvira Devi Temple on 

the banks of Panjra River in Dhule, subject to the 

following conditions and conditions. 
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1)  It will be mandatory to obtain a no-objection 

certificate from the Irrigation Department for the 

said work, 

 

2)  Before carrying out the said work, construction 

should be carried out only after obtaining copies of 

the approved drawings of that area from the Land 

Records/Urban Survey office. 

 

3)  Approval of the construction, plans and maps of the 

proposed work by the Town Planning Department 

and similar competent authority. Work should not 

be started without obtaining permission. Dhule 

Municipal Corporation will take care of the 

maintenance and repair of the canal.  

 

4)  It should be ensured that no encroachment will 

occur on other people's land or on the road during 

the proposed work. 
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5)  After completion of the work, the transfer process 

must be carried out by the Public Works 

Department. 

 

6)  The Public Works Department will be responsible 

for the quality, standard and specification of the 

said work. 

 

7)  If any objections are raised by the citizens of the 

area regarding the proposed work, the decision of 

Dhule Municipal Corporation will be final. 

 

8)  If you have any problems regarding the space or 

reservation, please contact the Town Planning 

Department, Dhule Municipal Corporation. 

 

9)  If the municipal drinking water pipeline is damaged 

during the proposed work, the Sadar Chau pipeline 

will need to be repaired within 24 hours. 

 

Commissioner and Administrator 

Dhule Municipal Corporation Dhule 
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